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o CENTRAL ADMINISTRATIVE TRIBUNAL,LUCKNOW BENCH » LUCKNCH o
T-,..Ne.184 of 1986.
Smt.Chamela Devi sesessnsssasecensaneas Bpplicant,.
Versus
Secretary Posts & Teleeraphs Departmant
& ethers SescccttiaceestasecsacnnnansossesRESEBNGONtS,
Hon'lkele Mr.Justice U.CSrivastava, V.C.

Hen'kle Mr, K.Omavya,A .M.

(By Hen'lle Mr.Justice U.C&rivastava,V.C.)

This is. 2 transferref case under sectien 29 ef

the Administrative Trisunal Act.

2. | The apwlicant filed & Civil Suit in the Court ef
Munsif Hawali, Faizawad prayine that a decree fer

declaratien e grante” in her faveur against the
respondents declaring that the remeval of the applicant
frem service is illegal and the applicant centinues te -
#e 8s Branch Pest Master, Village Nimri,istrict

> Paizakad.

3. It appedars that in sursuance of agvertisement,
the applicant 2lse apslied for the same ang gut ef
the asweirants, the apslicant’: mwwr was e@ensidered
ts e mere suitable candidate, that is why she was
selected and apgeintment was alse given te her, In
pursuance of -the same, the amplicant was dppeinted
en 3,4.82. S-me twe months thereafter, the awnlicant
was remeved frem the said pest. This srder has heen

challensed in the civil zuit.

4. The responidents have put in apmearance ané have

filed@ their written statement sefere the Caurt »f .

M uasif Hawali statine thst en complaint, an enquirf

was méde frem the Basic Shiksha Adhikari,Fsizakad cnd

it wés discevered that the certificates, which were
filed By the apwlicant, wers forge€ and fictitisus ané

the agslicant never studied in the institutien sf which
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she had wreduced the certificates and that is why
her appeintment was cancelled. The recerd#, which

has Been wreducee kefere us, indicates that ene

Ram Daras Yafav, who meoveé an aeplicatien in this

case for impleading him as a wmarty, made the said
comelaint and his cemplaint was countersianef and
rather ferwarded by Shri Mitra Sen Yaiév,ML&. The
enquiry was made Behind the back of the asw»licant and
taking inte censideration the repert of the nrincipal
and sothers, this erder was pascsed and it awvpears

that thereafter aneother persen was Acpeinted. The
apnlicant's grievance is that this ceuld net have
Ween done without asseciating an enquiry and

witheut givineg an opesrtunity »f hearing te the
aprlicant. In none of the affidavits, she has stated
that the reqister indicates that certain erasures
have Been made subsesquently. Se it cannet Be said
that She wa® never studied in the said institutien.

As a matter of fact, she did study in the institutien
2and the certificates, which were issued te her
during that time, were true certificates . In vie@
af the fact that the awwlicant has nat been assecia-
~ted with the enquiry, although she was duly
aprointed, the erder of remeval has get to be

set aside to the extent that a fresh enquiry in the
matter is t» ke made after assaciatine the agplicant
with the same. In case, after associating the
aprlicant, it is founfl that the certificates,

submitted By the anelicant, were in fact foreed,

this annlicatien shall stanéd dismissed., In ca<e, it is

f~und that the certificates, sukrmitted By her, were
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B
correct, the removal order will ke deemed to have
been quashed and the applicant will be deemed
te he contimuing in service. Let the enjguiry be
concluded within & pericd »f f£2ur months from the

date of cemmunication of this order. No order as

Lo

VICE CHAIRMAN..

to costs.'

B

R(A)

DATED: SEPTEMBER 16,1992

(ug)
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In the Court of Munsif Haveli,Feizabad,

Smt7maﬁléla Devi aged about 30 years wife of

Plaint Under Order 7 Rule 1 C.P.C.

Sri Jang Bahauur Singh r/o vill2ge and post office Nimri,

pargang Pach chhimrath Tehsil Bikapur,District Faizabad,

@ﬁw 919 E%/dgifj’ Plaintiff,

ersus

1, Secretﬂry Posts and Telegraphs Department Central Go ver-

nment New D elhi,

\/4/ The Senlor Superentendent Posts Offices ,Faizabad,

. 3 'me U:Lrector Postdl Serv:.cea , Lucknow Region,Lucknow,

see | Defendants.
SUI FDR DECLARATIOI‘« ANW_REQOVERY OF Rs 500/

Sir,,

1,

2e

3.

~The abovga hamed,,plaintiff states as under ;-

That the defendant No.2 had advertised in ths month of
February ,1982 for the post of Branch Post Master,Nimpi,
Tahsil Bikapur,District Faizabad y calling upon appllca-:
tions from the prospectlve Candidates ,r"esid’ing in
village Nimri ,pargana Pach chhimrath, Tahgil Bikapur,

District Faizabad ,

That the plaiptiff submitt ed h”er' épplication duly
acoompani‘ed with true copies of Scholar Register igeued
byHead Master Junior High School Sarvaganlk Vidyalaya
Ranapur, Faizabad,

That Ram Daras Yadav,Sia Ram and Gaya Prasad ,residents

<

of village Nimri also had submitted their, applicationg.



Se

X/
X o 6.
7.
be :

., " 8..
" 90_

)

2
10,

' mad'e through fnépector regarding the_"géﬁuinei-

" plaintifs and chér‘abCVe né@efi cand_idé}t_es . "

'.That 1t Seems th

rc\%ma/g -

N\
3

‘Page (2)

Y

| ié‘f;‘/éaq
o KA

(D
i’.f)

2z

‘]}iat the defendant No. 2 gotvnece'ssary enquipi

ness of the’ Céz}tifigates;mbmi‘gted by the

-

AW
k4

' : P
. e - g L. - NS
That mé'Certifica-te and”‘bth‘er requlrenents '% ,< .
subnutted by ‘che Plaln'tlff wac found- to be 'g,: %2
oorr'ect and genulne and as such the pla:mtlff '.‘.._

wa's celected and s&le wag appo:mted as Branch PO st Master -

'N:me vide Memp 1@0 F, A.ssé aated 3e4m82,

- That the other candldates ,ndnmd above, Were not select-

ed for ’fhe post because they Were not found fit

'Ihat SI‘l Mehrotra Post Master Faizabad who was looking

' of the current duties of Senior Superintendent Post

of‘flces ,Faizabad ,issued an ord er puttlng off duty of

the plalntlff v1de l\iemo No. P Fo4.556 dated 2—2 83,

Jhat the Senior Superintendent Post Offi'ces , Faizabad

vide Memo No,P, F A, 556 dateu 23~ 1,83 ‘clfter lapse of

about two months w:Lthout holdlnv &Ny enquiry as requir-

.ed under law and alvo W1thout afi‘ordlng op"oortunlty to

the plalntlff removed her from the posu .

at other candldates Ram Daras Yadav

Sia Ram and others being not sel ected for the post

became blasea w:Lth the plalntlff

That the Head Master Sri Lallan Yadav of Sarva,janlk

relatlv
Vidyalaya chapur is/xek m:xm? of Sr‘l Ram Daras Yaday

and it seems that Sri Ram _Daras Jadav in collusion

with the abové.named Head 'Master &t some manupulation

in the Scholar‘Reg‘ister and attendance register in

—
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order to harass the plalntlff and after succee-;
d:’mg in their malafide :'m'tention exercised ,

their influence with the help of Sri Mitra Sen

o &l éﬁ»%p

27 06006
-2, Mo
T

iﬂi

Yadav l‘é.L. Avwho is alsolrela.tilon of Sri Ram
Daras Yadav over defendahts with the wi‘ong

allegation for the removal of the plaintiff,

11, That the order dated 2-2-83 and 23-L4-€3 as allege@ are

llleg&l void and not bmdmg on the plalntlff for the :

following reasons S

e

(a) f[hat the erder for putting off duty and removdl from

duty of the plaintiff was issued with malafide intention

under political pressure .
_ . ,

(b) ’Ihat'no enquiry as required under law yWas made and al-

,(C)

12,

{e)

- That no

80 no opportunlty wag afforded to the plamtlff to have

her say,as such ythere has bem cor{plete vollatlon of

‘natural justice .

That the entlre alleged enoulry w%s made behlnd the back
of the Dlalntlff A

That no reason has been aeelgaed for: puttmg off duty and
removal from post, |
That the plaintiff passed Class VIAI.I .from"'Sarvajanik ' E
'V'idya'la'ya Ranapur 'Faizabad énd the Mark eheet as well ag
ToC.Issued by the above 1net1tutlon yWhich was genuine '
was filed ,

appeal has been filed in the case because the

remedy is not efficatious for thevreasons that the

appellate and other authorities are under political

influence ,
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13; 'Ihat plalntlff is entltlea to her salary from
2-2-83 to 31-5-84 which comes to D2, 891,/- ‘
but becausé¢ of deficiency of funds ,the
plaintiff is claiming only s 500/ - towards her
Salary,

14, That plaintiff sent notices U/S 80 C.P Coto !
 the defendants on 2-2-8l which were served on them and

the period of notice has expired .

1’5. That the cause of action of the suit arbse on 2«2-83
and 23-4-83 when the defendants put off from duty and
removed the plaintiff from the post and when the

Period of notice expired which is within the

Jurisdiction of this court .

16,  Tat the valuation of the suit for the purpose of

declaration = can not be assessed in terms of money

and therefore its valudtion is ﬁx«ad up at B~. 200/- on

whidh a eourt fee is being paidOBsJ?/- and for the

Purpose of rewvery of Money as Salary is B, 500/~ .on

i @ court fee is being patd Ry 65/- ang then the
total court fee paid is Rs102/~,

17,

That the plaintife is entitled to the following

reliefs :-

) u\iﬁ ) ?&%
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(a) Tat a decree for declaration may kindly be
J . paésed in favour'of the plaintiff against the
| | defendants declaring that the rempval of the

o plaintiff from the service is illegal and the

plaintiff continues to be Branch Post Master
N
village Nimri,District Faizabad,

N =

(b) T™at a decree for Rs 500/- be passed in fawour of:

plaintiff against the defendants,

* {c) That the cost of the suit be awarded to the plaintiff

—4
against the defendante °
X | |
w ) | .
™ (d) That any other relief which the court may deem fit and o
Proper ,in circumstances of the present case may kindly
be granted,
Verification, | 4

.. I,the plaintiff do hereby verify that the

e ‘ 1 to 1 ‘
e gglgfgggeogngagﬁat g?‘_' pgrgr%tgnu& ‘T’% QIYQ Plaintiff
" true to my belief . \
Verified this 31st day of May,1984 in Chamela Deovi,
the court compound raizabad, «
' " Plaintiff N\ N Q _
“¥ C "\ AN 0 T A ,
v e ¥ |
Through ' %& .
D R ety
y - | Qo | S SN
Dated 31-5-1984,

Counsel for the plaintiff,
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//{} : Eigs 35F
| | Ned i
« In the court of wunsif Hevell, Falzebsd . A J:"%ﬁg
| ‘written Stebemnent under order VITT rule 1 Cﬁg g}ii’%
™ re : | o | dé
| qgnt, Chetidbe Devi ..e.e.o.Blaintiff a“,,.)’, J
&
VOrsus s o0
: t oy
PR~ gg -
Secretgry Posh and Tel egraph 1 E5F
Depertment snd other g,.......IEfendf%n‘ts.
Reg, sult No. 212 of 1984
Dete fixed B4:8.84 94 . o By
Written statement on behslf of defendsnts .
Pars 1, Admitted ., Subject 'tm 't'nm dwe of &dmrﬁsemeﬁ

which ig 8'._3; 1982 ingteed of Februsry 1982 .

Mmitheg

...Neads ne reply .

‘m"g 5 e mnu;nt:ted._ SubJect to the Addition®l pless,
Ps}rﬁ ..Na’& sdmi rﬁsed @ubj ac'.u t0 the maiticnei Pl ess,

Pera 7 .. Mm!.'!'t@d

Para 8 .. sdultted .

.. fdmltted subject to the name of Gaya Prasad '.

Parg 9 .. No reply.ig needed from the answring defendant.

Parz 10 ,,The allmg;&i:ians atout the influence upen +he
c*ef.andant@ f:ms. not denied
of thig pam gre not sdmltted for went of

knowledga,. Kindly'seav the ;”;zﬁdihional 7l ens

LL Y

Pars 11 ..The ressons shown

under thig psre are ML 8= omuiece

. Rest of the contents

(%



y pese 2 L
‘ Boyo- 12 T Somlemks 7} To's Yo e s AP ;“9
L misconcelved gnd Desel ess Which are no"ﬁ“ Ty ;1“3:
S r edmi tted, ¥ @%
~ pere 13,.Not sdnitted ss alléged . , § J)

. : o7

Pars 14..The velidity of the noti€e is denled, | = = &

£ 5 v

15

e

ey B o4

Pera 15..119 cause af action for th@. preﬁen‘b ku ’é

sult has ever sricen ,

< .
) | Pars 16.. The sult has been wrongly snd improperly under
- vd ued end the court fee hss been pgid in-
L . sufficlently,
Para 17.., The pleintiff is not entitled to sny relier
whatsoever ,
gditionsl Fless
> |
| pars 18,,That the post of Extre Departmentel Branch Rost
~ Mester Nimeri, Feizgb@d wes advertised to
- L \ fill up the vacsncy of this post vide notice
dated 8,3.82 .
. , ‘ \ o
_?am 19..That the plaintiff as well as some other ¢ andi-
dgtes applied for the said post .
E Pars 20, .That the de"sirio:ua cendidgteg were reqfuiréd to
\

attach the requid te documents with their
- apilication In response towhich besi@.es the
ether candidates » the pleintiff suhnitted mark-
sheet and Trensfer Certificste along with other
documents on the besis of which the pl @inﬁiff
was Provi.sionaily gppointed on the said post .

Parsa 21..Tha.t; gfter tna ple&ntiff was sapa:rin“?'ed ’

| — coufla nts from Sri iitrs gen Yadav
| . ) a2, M la. f‘i ’
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WAt and one Sri Rem Deras Yadave chellsngd

3
ing the genulneness of the Trsnsfer
4 | o Certificate end mark-sheet of the fiall
- tff were received in the office of
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) The" Postmaster Akgérpdr§?§ﬁsﬂqu, | T ;

" The éub‘Posthﬁstér{§;mu@umpup.--,.4;;'1;Q(Fh1zabad)

o Faizaba L g ‘

;
6ooo00000.@..0‘.00.‘...'00 od

)
2)

-3)  -The IFOs,,,.Sohawal §

& b

'Y

d)

+Sub Division Faizabad. He will please ar ange to handover
.1 he -gharge to the newlu appointed E. D. BPM provided he does

~hot hold'any-elective‘post?and.not a Gouirt

convict afte

, observing all Hecessary formalities and bbtainéng seourith
, and will direct the line-Overseer to smart hecessary training
-~ 4dn B.0. work to hin, He will also obtain the character certie

Y figates attested by Gazetted Officers, Medical certificates
2> from a leeical Officer not below the rank of Asstt.’Surgeon and
i vdeseritive particulars declaration -and forwvard the same to -
= 'ﬁh;s office before giving‘himgtpg;chargeg*v.ruwh-sﬂ' i :
4) - gy Siva Ram 7 '8/0 Shey | “JiyaIal Vill.Nimapd
Rl + 'Distt, Faizabad.
$)  The E.D. branch Postuaster JNgmary et
> (Faizabad). | : : :

6)  The Line Overseer,Mljdpur, ., ...

* (Padzabad),
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Smt. Chamela Deyi ™ “czweseal o Plaintiff.

Versus

8§
Seeretary Posts & Telegraphs

Department Central Government
New Delhi and others e=w==mame—e-- Defendants.

.

‘Date fixed - 5 11. 84,
) 89
Applieation w/o 1 Pule 10 C, P, C.

Lol LR T T X e S TP G G SER SR MG NS B G S G Ee I Sas

g

The a@pllcant respectfully submlts as under:=-

Slg,r

d. That the plalntlff has challanged the order
of her dlsmlsuel from her serviece as Braneh Post

Master. Nlmdl Falzabad

, e
2. That the plaintiff has alleged in paras
. . “

3, 6, 10, about the role of the applicant and has i

-alleged that role, which caused her out of her

services.

3. That the plaintiff did mot implead the \,

aprlicant one of the defendarﬁgalthéugh she should _ K\\
o , '

have 1leeeded avplicant dis one of defenw?nQ;Ln view -
)\,‘!I'\,

of the a71e gations made in the plalnt 'HMQ.

L, That if the suit is decreed it will be the

- Ly +O |" u ,
annllcant who shall have to be nutAlr}epamable loss .

as the d%ly source of 11velbhooa i.e. doing serwice
. e VUL

as Branch Post Mastar Nimidi Faizabad will be snatched

from the anpllcant It is made cloar ‘that the

appllcant has been a3001ntéd by the defendants and

SE

NPETIR T
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y

dirdct evidence 'from the spot which w1ll be sufflclent

. : A
' .
. # e ’
. -

//

/2/

.

ol
41

it is the applicant who iss running in service at the

relevant Post for which the suit has been filed,

e

54 That the pleintiff also says in ?he village .

% W 24

r;w&ﬂl m?&\rt
Sk choiomidn —

13 m

and v101n1ty that she is going to get success in the,

suit. The R”%ﬂﬁ/%h mugﬁ'be in the knowledae of the
plaintiff . @\ ”@
5. That there is every p9351b111ty the1 the requlred

ev1dence may not be put before this Hon'ble court and

this is also possible that the actual facts of the case

mey n@t come in ccurt in as much as the defendant

i) '1

who are n@t local persons may get e Xev1dence

oﬁ/%§ot whereas the applicant belng 1ocal Derson2£%§§
and oelng 1nterested in the dismissal of sult may btdng

1)
14

to enable the court effectually and completly to

adaudlcete upon and settle a11 the questions 1nvelved

in the suit.
7. That in v1ew ‘of the above noted facts the anpllcant
is the proper party 1n the sult and is xgﬁ%%§}§§ to be

1mp1eaded as an defendant

Wherefore it is prayed that the .

~applicant __be ordered to be impleaded as defendant

no. 4,
Dat@d: . | | GO O

' ‘ ' . Siya Ram s/@ Ja Lal
31. 10. 84 ' . ' B\ NimOy & §
NEST 333
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’ ® ‘ 'IN'THE'COURT OF MUNSIF (H) FAIZABAD. k’
| Affidavit u/o 19 rule 1 C.P.C. w>,//////
Sy mmmmmemmmmemeees . .
Smt, Chamela Devi -----Q—é--f---- Plaintiff, &
Versus | | |
Secretary Posts & Telegraphs
Department Central Government
;- ~ New Delhi and others —m————————— - Defendants. V////

Date fixed. 5. 134 84,
. : Jya \ .
I, Siya Ram age¢/about 20 years s/o &=
; | r/o Pargana Pachitiim Rath
o ' : ' .
Tahsil Bikapur District/Faizabad solemnly
: affirm on oath:-.
. 1. " That the plaintiff has challanged the
)'\ . i _
Y Jx order of her dismissel, from her servicex as
-=5@ | ‘Branch Post Master Nimdi Faizabad.
LT L }‘ | . » . ) .
we T 2. That the plaintiff has alleged in paras

-~
.mf;y,At,, \FQ/////// 3, 6, 10, aboutﬂjfs/r6ié_of the deponent and has
' “QFQ : alleged that rele, w 'cﬁ caused her -out of her
services, | - |

3, &{/Eﬁgg/;he plaintiffLEig/net implead the

deponentxgne Qf the-defendanEEalthough she iﬁfgki”"
have impleaded dep@nent<£§/;ne of defendantgih
view of the allegations made in the plaint, V—mm"

b, That if the suit is decreed, it will
S : -
be the applicant/ depenent who shall have to be put %5
: ki

irrepa&able loss as the only source of livelghood
iee. doing serwice as Branch Pest Master Nimdi
gt i1 e TR e -
Faizabad will be redj_from the deponent. It

is made clear that the deponent has,been’appointéd

by the defendants and it is the deponent who is ¢

'\ - ’ ' R D e S -



to my knowledge . It canceals nothing 7

Verified in the court compound Faizabad

72/

running in Bervice at the relevant Pest |
fer which the suit has been filed. kﬁg,//’///y

5. That the plaintiff also says in the

e

village and vicinity that she ii/éggpg/téﬁge —
success in the suit. The rwsoms mu;ﬁ'be %n the
knewledge of the plaintiff, {(~—m—m

6. | That there is every possibility that the
raquiredfevidenée may not be put'before this |
Hon'ble court and this is also pessible that the actual
facts of the case éﬁﬁzga@t”ébme in court in as much

as the defendantg¢Who are nifkiggaifbersons»

may SetA??eﬁ?ﬁﬁpQEidégée @é-iﬁi}/ﬂbeféés the

- deponent being local persong “and. beimg interested

in the dismissal of suit may bping direct evidence

s
- from the spot which will be sufficient to enable
the court effectually and cosmpletly té

adjudicate upon and .settle all the questicns

7. That in view of the above noted facts

the deponent is the proper party in the suit and is

entitled to bd impleaded as an defendant, \. —

I, the deponent verify that the -

contents of para 1 to 7 are correct .

? "
fgazgﬁ&i Deponent, -
v . . \ | | .

&~ ,uq/Zzz gAY
G7/70 eul) &Y V5




In the Court of Munsif Haveli,Faizabad,

a Re S. No.212/84- A
7 - S
Date fixed 30-1 -85. e e < |
¥ S
f J =1 v &, '
e e Y
1o %&
- Smt.Chamela DeVi 00000'OOooooeoa»eoeee.Plaintiff. .Ql) gl; T
i Can
Versus 19 ot AN
. &0 .
Secretary Post and Telegraphs c ‘“m
. . Department and OtherSooee Soe tooooecomeDefendants' 5@ ‘ Y/ &
. Objection -against the application for impleadment |f (@ 3
ry -
P sper No,12/ C. g gé
; Sir,
A ,
The plaintiff has the following objections ' -
,,) 1. That the appllcant S1a Ranm has no right or interest
] N | in- the present dispute,
! A‘ . ‘ -
2, That spplicant Sia Ram i3 colluding with the defendant
‘and in collusion he has filed the application for
impleadment ,
.ol '
3. That the suit is for declaration and recover } of
money snd the Plaintiff has no grievance against Sia
' Ram and as such his impleadment is'not;-’ desirable,
L. That the applicant Sia Ram is neither nécess:_ary nor
Qy’ | proper party to the suit and a effective decree can be
passed in the suit in the absence of bm applicant.
l . /
.5, That the plaintiff is master of the suit and as such
she cannot be compelled to fight against the person -
whom she does not wish to fight,
.} o | 6. That the ‘applicent Sia Ram has no locus standie to

move the appliCation for implesdment.. .
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~
P A e

e

L

8. That the applicant Sia Ram is colluding with the J|

- Dated 30t '-»_85. | " Smt .Chzmela Devi,

% 4"“/2{)”—);;\—' ¥£\
Page (2) '?b

7 That the applicatlon for impleadment is not malntainableﬁ
T
2)

as the provision of General Rules Civil is not complied

with,

defendant and he Wants to harass the plaintiff and

lingei' on the_ case.

It is,therefore, most respectfully prayéd that the §
application for impleadment dated 31 -10—8h paper No, 12/C
may kindly be rejected. |

~ Objector-P laintiff,

&
P

b

Through , R o T

R - g.g . ' LS
. - Ko .Jﬁ—é’*"ﬁ%. Q5"
| HD-m omsel for the objector ,-

Plaintiff,

-
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In the court of Additionel Munsif VI,Faizabdd

7 ReS.No: 212 of 1984 , ' | - .

| ’ J
Smte Chamela Devi _ - : . Baintiffs | (;E\

—— i

V,ersu's'f

Secretary Post and Telegraph & others - Opposite partles.

: : : _ Datefixed in cgse 3=10=85

anst & Sesedf

T
2
§

N Z\m[&\l

éb.
miC

2
pss 2

' Ap_g 1cation unger ‘order 1 rule

10 Act ¥ of 199‘-‘35.‘*131 underSighed.

\\/'
H
-~

/1\ It is respectfully Submittedf-'-

== ﬂa.t tﬁe ﬁlaintif;f haé clain;ed thaﬁ sheis 1ega11y appointed}
_,, pérson for'the i)ost of branch Post Master of villege Nimdis |

'2_- Tha,.t actusally aftei' the femoval of i)laimtiff one Siya Ram |
son of J ailal fesident of x;illage NimWargana Paghhimréth
Tshsil Bikepur District,Faizabad is appdinted by the defendas.

i
ntsbut the applicant has also been candidate for the said

pgst,but it appeared subsequently that thé present plaintiff

g;q,)(ﬂ d.\(\;f/énd Siyaram,got the post to be occupied by Siyarams.
- " O

N\ 3.« That the facts noted in para 3 of plaint, the éppliqant has
been blamed wrongly and inconsistently ,These facts need

to be explained and they need evidence -to be tendered.
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4e= That the result of the case may be ’cemperéd snd the court will
not be able to know the correct facts and this Hon'ble court

can no~tl'be abie_to record a correct findings owning to conduct

A |
; of defendants and plaintiff -_and the Siyaram bymwt producing
correct eiridence": | |
e That the court may also came to a cogclusion th'tt neither the
:) plaintiff ,norv Siyaram had and has ﬁeen legally appointéd pefison
\.} N and that it is the applicent who is equally inﬁerésted in fhé

result. of the suit.,

Gw~ That iri view of facts noted in plaint and in this application,

e this Hon'hle coui't can be put to _.a position soas not 'bo reach
B at a co’rréct conclus pon.
7w= That in vi’éw of tﬁe facts n:oted»above the appliant and otl;er
< caﬁdidqtes’ as netgd in para 3 of the plaint Became proper in the

suit.The applicant ought to have been Joined #8 one of the |
defendants as presnee of allveandidates was neeessary before the

court so as to enable the court.

Wherefore,it is prayed that the gmpplicant and other
person/cand:.datds as noted in para 3 of the plxa;u.nt,or the
applicant slone as this Hon'thle court deems fit to be ordered

to be impleaded &s defendants

Applicants.
Dt% 8= 1085 it Nw«‘&\ RanBEREs 'Y adas ol
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Iy THa COURT OF ADDITIONAL MUNSIF VITH, FALLABAD.

-

~

Eegul&r suit Ho. 212 of 198L4.

Date fixed 14.10,1985.

Smt. Chamela Devi '..;, e
: . Versus

Se_cre‘tary Posts & Telegrarhs

3

Departnent & others | vesess Defendants. §

f\
;0
Q_

J implegdment paper I, 22/{;.

Ubjection against the & pplication for

ERr A -

)?
XX

o »

Sir

A2

The plaintjff hgs the following

objections 3~

D207 22y

g

Te That the applicant Ram Daras has no !

S St T

right or interest in the present dispute.. %
s

Re That the suit is for declaration and
recovery of money and the plaintiff has no grievance |

. £ . L. :
agalnst the applicant, and as such his impleadment

66 desirable.

necessary nor proper party to the suit and an
effective decree can be passed in the suit in the

abgence of the applicant.

Lo That the plaintiff is master of the sult and

¥
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as such 8he can't be compelled to fight against
: I

the person whom she does not wish tw fight.

5. That the applicant Rawm Darags has no

locus-standii to move the application for

iy

impleadment.
§ .
O - That the application for impleadment %Q

in thesuit of Sia lam hes been rejected amd §

-aﬁ,

ag such the present application for Jfﬂpleagment§

by Ram Darés has been moved in collusion with

34
R
Q
<t

$ iz Ram and the defendants, simply to harass %
the plaintiff and to linger on the suit. §

7o Thaet the application for impleadment is' not
maintainable as the provision of General Rules Civil is

not complied with and is @l highly belated.

it is, therefore, most respectfully prayed
that the application for impleadment dated 3.10.1985
paper mo. 22/C mey «iudly be rejscted.

Cbjector ;-

Sd. Smte Chamels Devi.

- Dated 14.10.1985. . Flaintiff.

Counsel for the obJector/pﬂalnun¢. _
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ST T Eridavit U/o 19 rule 1 of CeB.C.
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[

Smt. Chrmela Devi - - Versus ___ Secretary Post and

Telégraph & others.

~ - - Date’ fixedin 3-10-85

y , | | | RIS Applicaﬁion undér order 1
Tule 10 Act ¥ of 1908 by
- : \  undersigned. .
'I‘ ’,‘ A/NG(R ) eged sboyt 0@89(%*%&% on of -?7?74@/< |
v/o 7815/ Pargena 77 zam@ Tahsil 97/27/5*
,Disteict,Faizabad,do heeeby solemrly affirm on ogzth a"E?%?r:-
i-ﬁ That the pléintiff hés claimed thet she is legally appointed

\

person for the post of branch post Moster of villége Nimadi e

2== That scturlly after the removal of plzintiff &one Siyz Ram
son of Jzilel resident of village Mimadi pargans Pachhimrath

Tahsil Bikepur Dist.Faizabad is appointed by the dgfendant
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I,deponent do hereby verify )
that the contents of this

affidevit pares 1 to 7 sre true . | T%Q?’M‘L‘”’ﬁ

gy S o

-Om
but the deponent has slSo been candidete for the seid-
post,but it appe@fed subsequently thst thé_preSent

pleintiff and Shyerem,got the post to be occupied by

Siy:r?m.ifii

That'thévfacts noted.in‘para‘B of pleint,the epplicent

&

hes easimed hlemed wronglysThese facts need @ be

expl-ined snd they need evidence to be tendered. 2f7'

Thét thé result of the csse mery be.temperéd 3 and the
court will not be ahle to know the correct fects and
this Fon'ble court Can.not be able to recofld a correct
findings owning Yo conduct of defendénts'andvplaintiff

and the “Stiysrsm by not producing correct evidence.

That the court may slso ceme to a oohcluSi@n thet neither

the plaintiff,nor Siysrsm ha@ snd has been legally
appointed person and that it is the deponert who jis

equally interested in the résulfvof the smit.

Thet in view of facts noted in pl-int #n this appliCatign

this Hon'ble courf cﬁn be put ﬁo o position so 28 not to
resch st a correct conclusiori

Thet in view of the facts noted above the'éePOnent and
other cendidstes =S noted in pers 3 of the plaint beceme

‘proper in the suit.The deponent ought to hgve been joined

one of the defendents =S peesence of 211 csndidstes was

necesssry before the court so as tr ensbled the/;furt.

Deponent

Ram DaraS.

to my knowledge end belief.Hothing

has been concealede So help me God.

Uar: €3 ad +ddav orn 15=10=55 within courtts Compodnd,
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In the court of Additional MunSif No.VI,Faizabads. N A
ey \\) o
T HeSeNoe 212 of 1984. |
| N /§ |
S
Ned QEE;
S
SN
R ) :
» N X
Smt. Chemels - | __Pleintiff. e
, X X
AN

V/Se “n

Secretary Post & Telegraph

gir,

tribunel court will have exclusive jurisdiction to pass orders

' Bem

bme

Dated.27.2.1986.

Defendants.

P S 2F Tl
LA
%,}949’/‘/

CIRZE

Date fixed 28.2.86 for orders. )

It is respectfully submitted on behalf of Ram Daras Yadave--
That the present sult 1nvolves about the questions of service

matter relating to post Office Department.v

That the applicent has spplied for being impleaded as one of

the defendants,but due to enforcement of Act 13 of 1985 only

!

on sell and any p01nt.

That in view of provisions of section 28 of Act 13 of 1985,

the preéent fuit is exclusively trisble by the Tri bunel court.

Thst alongwith the matter of impleadment questionof maintaina=
bility of Suit be decided.

Wherefore,it is prayed that necessary orders-be passed

1nv1ew of . prov151ons of Admlnlsfratlve Tribunals Act, 1985 zbou:

‘malntclnﬁblllfy of suit and on 1mpleadmenf mqtter 3150,

Applicant.
Ram Daras Yadave.

Impleadment matter.
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Y . : .
IN THE CENTRAL ADMINISTRATIVE TRIBUNALEGBGICOSECcEEECR
ADDITIONAL BENCH AT ALIAHABAD,
ﬁ*ﬂk***********
CIVIL MISC, APPLICATION NO. .. . o 1986, .
. . . . . . N m‘!_d
| (Under Section 151 of €.p.cC,) : /
< - ' On behalf of ° R \
Siya Ram son of Sri Jai Lal
. v 4, ! . ) B ) i . . ..
resident of village and Post Nimari
district Faizabad  ,4ii..0e.ee.... Proposed-de fenda nte
~applicanty
. : ' —
IN
~ . REGISTRATION NO.184/86 (T) -
: _Q}strict-Faizabéd~ !
LY

Smte Chamela Devi 4444......... . Applicant-plaintife
Versus
Sectetary Posts and Télegraphs Department,

- Central Goéernment, New Delhi,

and Others ®800sccsesse o ®s0s0ecee Defendants-vrespon,dents.‘?

To _ ' -

The‘Vice-Chaifman and His other companion Members

T

Qg;the aforessid Tribunal. »

The humble petition of theabovenamed applicaﬁfsf .

most respectfully Showeth:-




ey M‘{,

/] ,
A1)

(2)

le That the aforesaid suit hasbeenr filed by the

plaintiff for declaration and recovery of a sum of

Rs¢500/=. The prayer made in the plaint reads as

under:-

(a) That a decree fqr decla;ation may kindly be
paésed in favour‘of the plaintiff againstvthe
defendantsvdéélaring that the removal of‘the plaintiff
f;om the SeFv§c§Iis %llega;vand the”plaintiff cqgtiﬁ”:f"

-8 to be Branch Post Master village Nimri, district

Faizabadw

(b) That a decree for Rs.500/- be passed in favour of

the plaintiff against the defendantsy

(c) That the cost of the suit be awarded to the

plaintiff against the defendants,

(d) That any other relief which the ecourt may deem
fit and proper, in circumstances of the present case

may kindly be grantedg"

2e That the plaintiff was appointed on 3-4-1982

-

provisionally as Branch Postmaster Nimri district



P | . (3)

Faizabad but subseéuehtly ohAthe basis of éertéin;
éompla;nts. Yhegmatter,wgs éhqgirgq and.it was tevealed
that the plaintiff has submitted“bovgu‘g eduqaﬁional
quélitication certificate fo:vobtaining the”afqrgsaid.\

assignment and as such her services were terminated
after enquiring into the metter in detail through an

order dated 23-4-1983,

3. That thereafter in order to £ill up that
vacahcy on the post of the Branch Postmaster, Nimri,
an advertlsement was made and the above named applicant

Wa's app01nted on 16-6-~1983 as Branch Postmaster, Nimri,

distrlct Faizabad.

4, That since the relief sought in the present
- suit which has been transferred in this Hon'ble Tribunal

and has beenregistered asregistration no.184/1986,

is also related to thg said post whiph the plaintiff

wa” having before passing the termination order on which
the ;ppllcant is working and | 1n case the saidrelief is
:Jallowed by thls Hon'ble Trlbunal and the SUlt is décreea.
h,the result would be that the services of the applicant

‘shall be termirated and he will be ousted from the

N . . K‘
\



h

(4)

servicejy

S5 That it is also pertiment to mention here
that after passing the termination order against

the plaintiff, the applicant was legally appointed

7. That in view of the facts stated above,
the applicant would be directly effected in case the
relief is granted amd as such he is a necessary

party in the aforesaid suity

PRAYER |
It is, therefore,'mdet respectfully prayed that
this ﬁon'ble Trlbunalmay be pleased to allow this
application and array the applicant Siya Ram ‘son of o
Sri Jai Lai resident of village and post Nimri distt;

Faizabad as defendant no.4 in the aforesaid suit,

e st Rt Dt

COUNSEL FOR THE APPLICZ‘ NT-
PROPOSED DEFENDAN’I‘ NG. 4. ,

4



AT ALLAHABAD,

********t***********ﬂ*

AFFIDAVIT
IN

CIVIL MISC. APPLICATION NO., - OF 1986,

_
IN
' REGISTRATION NO.184/86 (@)
b/§ -District;Faizabad-
Six | )
Smte Chamela Devi *sesesese. Applicanteplaintiff,

- Versus .
Secretary Posts and Telegraphs Department,

Central Government, New Delhi,

and Others Ss0corsanee *es s 000 Defﬂndamt-respondents

Affidavit of Sri Siya Ram
aged about 25 yeérs sonvéf
Shr}lJa; Lél resiaeﬁ# of
vil}age aﬁd post Simri
district Faizabadg

(Deponent )

/

I, the deponent abovenamed do hereby solemnly affirm

and state on oath as under e




) _ (2)

1. That the deponent is the sole applicant
prOpOSed defendant no.4 in the aforesaid case and as

such he is fully acquainted with the facts of the case

deposed to below,

Y 2, That the aforesaig 'suit has been fileg by the

plaintiff for declaration ang recovery of a sum of

Rs,500/~, ‘The prayer made in the plaint reads as

under:-

!
(a) That a decree for declaratlon may kindly be

passed in favour of the Pleintiff against the

-@s to be Branch rost Master village M Nimri, district

Fq1zabad.
gﬁyyr “~~N;;\(b) That a decree for Rs.SOO/L be passed in favour of
éff &\ - : |

ﬂggpe plaintiff against the defendants,

QK "\ /
~ r: -\ v r-—*
c That the costs of the suit be awarded to the

/éé,%Y(JYB plaintiff against the defendants,
v . 1

\ | ¢
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(3)

(d) That any other relief which the court may deem
Eié and proper, in the circumstances of the present case

may kindly be granted,”

3. That the plaintiff was appointed on 3-4-1982
provisionally as Branch Postmaster Nimri district

Faizabad but subsequently om thebasis of certain

BN

complaints, the matter was enquired and it was revealed

tbat the ?laintiff has submi@ted bogus educatiqnal
qualificagion certifiqateﬂfor.obtaining thé aforesaid
assignmgnt ;n? as ;uc? her services‘wereterminated
_afte: enquiring into the ﬁatter'in detail through aﬁ

order dated 23-4-1983,

“

4, That thereafter in order to £il1 up that

vacdncy on the post of the Branch Postmaster, Nimri,
an advertisement was made and the above named applicant

was appomnted On 16-6-1983 as Branch Postmaster, Nimri,

ﬁ

distrlct Faizabad.

5, That ke sincethe relie f sought in the present
suit which has been transferred in this Hon'ble Tribunal
and has been registered as registration no.184/1986¢

..;? 51,:.“?@1;_,4.@_,:‘ e o e AR nimide el et L - @ 4 o #e pa
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¢

was having before passing the termination order on which

‘the applicant is working and-in case the spid relief is

allowed by this HOn‘bl% Tribunal and thesuit is decreed;‘

the result.would be that the services of the applicant
shall be terminated and he will be ousted f£rom the

service,

6e That it is also pertinent to mention here

that after passing the termination Qrder against

.the plaintiff, the applicant was legally appointedy

7e That deliberately the plaintiff has not

arrayed the proposed defendant no.4-applicant as a defendant

in the aforeséid suit,

8e - That in view of the facts stated above;
the applicamt would be directly affected in case the

relief is granted and as such he is a necessary party

in the aforesaid suit,

That the contentsof paragraph nos.1, 2, 3, 4, 5, 6, 17,

‘and 8 of this affidavit are ttuevtomy personal knowledge;

No part of it is false and nothing material has been



) (5)

- concealed, SO HELP ME GOD.

}_;wgoooooooooonoooco

(DEPONENT)

LJK 72%)wx&kvﬂ\ ﬁgierO%ﬁ<u&#3 Aeiv

do‘hereby declare that the person making this
affidavit and alleging himself to be Shri Siya Ram is
known to me from the papersin his possession and I

am satisfied that he isthe same perfzﬁ

()(AJ ik\& é(\‘{‘l { @{"‘*‘“\Q

v..oooooo.ooo

(o
ADVo CATE

Solemnly affirmed before me on this 99 —
, | “406:58 |
’J“ day of October, 1986 at'o .M./?”M. by the deponent.
who is identified by the Clerk,
I have satisfied myself by examining the

deponent that he understands the contents of this

affidavit which hag been read over and explained to him,

iz\ . : OATH OMM SSIONER ““‘-~\\ﬁ
’ g ',“f,; :‘\ } sy C\ LT T P-ﬂ—-\
A ot .. o ) Cen B
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I THE CCURT OF CENTRAL ADMINISTRATIVE TRIRUNAL AT ALLD.

—-.-—-—..-...——.....---.u———_.——

. CASE NCO184vaeinnoes conos of 1986(T)

District : Faizabad.

Smt. Chémela Devi tecessasnesscsvsennse petiticner
versus
Secretary, é@st & Telegraph Departmeﬁt.....;..Opposite :
Qarty.
& ;

Applicaticn Under 3ec. 151 of Civil.Proceéure Code

for summoning the decuments mentioned below in evidence:
The Petitioner named above most respectfully
.begs to submit as under ¢=

That the full facts and circumstances of the
case narrated in the accompanying affidavit ad from

the perusal of that , it is inr the interest of justice,

 the affidavits of the persons filed by the petitioner,

in support of her case be accepﬁed in evidence-and
the following sExempanying: e Efidavit dOcumegts
inumerated in the accompanking affidavit be summoned
from the offiqial concérned and bé-read in evidence,

and thereafter, the case be decided on mﬁribg

-
hadl I
- e
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e ¢ ’
Vol )

b4 ’
Iﬂ.ﬂ2 - -

‘\L_ﬂ&\ . .
Hon'ble Court be pleased tc permit the petitioner
to file the affidavit of her witnesses and &fter
that,documents be erumerated in the affidavit be
summonea frem the offdcial concerned and be read
in the evidence of the pctiticner, se that the
justice may be done to the parties,

‘.,(\fn
e
(Anocp Kumar Srivastava)
H

Ceunsel feor the Petitioner
+ .
/{Cﬁ.

- ‘) -
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3 ’3 ,
1987 .
- AFFIDAVIT
G AR 71 (et R
P sverrtvebrteing o ) :%H ci;‘l’ }7
- :ALLAH AD

W

IN THE HON'BLE COURT OF BEZixx: CENTRAL ADMINISTRATIVE

& -

TRIBUNAL AT ALLAHABAD .

ARFIDAVIT
1N
CASE NO. 184 OF 1986 (T)

DISTRICT: FAIZABAD:

Date Fixed 25-3-1987;

Smt, Chémela Devi Tteetesciinnisenas,, . Petitioner

VSI T

-

Secretary, post & Telegraph Department......Gppﬁsit@

o
Farty.

e L

T Affidavit of Smt . Chemela Devi,wife
of 8ri Jung Bzhadur Singh,ageé.about
35 years, resident of the village
and post Nimri, ?argané Paschim Rath,
Tahsil Bikapur, District Faizabad,. .

teeosseeess(Deporent) -

I, the deponent above named. , do hereby

selemnly showeth and state on oath as urder -

 \C
———U\'Ts\ G b
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1, That the deponent is the petitioner-plairmtiff

in the present case and she is fully acquainted with

the facts depesed te below.

2. That the defendent 1s the petitiener-plaintiff

in the present case and she has filed a suit for the
R

declaration against the opposite parties that the
removal of the petitiener from her services, is
illegal and further she wants te seek éeclaréti@n
that her services be centinued as Branch Post Master

of village Nimri, District Faizabad,

3. That the case was contested by the oppesite

parties and they filed their written statement and

Ie

in paragraph ne,21 of their written statement, it was
alleged that on complaint of Sri Mitrasen Yadav,M.L.A.,
the candidature of the petiticner was challenged

after joining the pest,

4. That the departmental enguiry was conducted
against the petitioner and without giving any

f{§‘@pportunity to  the petiticner, the department
h

‘concerned came te the coméluéion that the transfer

o ' AN \Q;_
: XS TAL
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certificate and the marksheet of the petiticner
were not genuine and oen that ground the petitiener
was put off from her duty and, therefore, she was
finally removed from her duty.

o

L

5. That after her removal, the petitioner
contracted her department through pestal cerresppndenceg
but when she failed to get properly relief from her

department, she had filed the imstant suit,

6. ‘That in the present suit, the only short
question which is to be decided by this Hon'ble

Ceurt is whether the gemuinness of the transfer

certificate and marksheet ef thc petiticoner can be
locked specially in the absence of the petitioner

witheut giving her anmy oppertunity te dxplain the same.

7 That the department cencerned came to the

gonclusiOn that the transfer certificate and the

;. marksheet of the petiticner were not genuine only on

#the ground when the postal Inspector Sri Ram Adhar

. o

., went Sarvajanik Vidyalaya, Ranapur, District Faizabad

that in the absenczxe@f Attendance Register of

NG
=2 e\ L&\
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Class VIIi of the year 1975-76, the name of
8mt. Chamela Devi was scratched and the Head Master
of the said vidyalaya had refused to give the

Scholar Register of the same. year,

8e Thét in hié repert dated 24.7.82, the
Inspector mentioned this fact in the Attendance
Register, it was fourd that there was razoring @V@;
the name of Smt. Chamela Devi and the Head Master

cf the Sch®éi had refused te give the Schelar Register

for inspectien,

9. That in such circumstances, it is very
necessary foer the just decisien of the case is te
cbtain the Tramsfer Certificate Register ,Attendance
Register and Scholar Register of the Sarvajanik
Vidyalaya, Ranapur, District Faizebad of the year
1975~76 ard the inspection rcbortlef the Postal
nspector made enquiry at the time of posting ard
also the Inmspecter's report dated 24-7-8z, 30-10-82
and the report of 2ila Basic Shiksha Adhikari ané
the nete ¢f the Senior Superintendent of Pest Offices

be obtained befere preceeding with the case,

NS
—ZA N ™M\ LheAl
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10. That in any way, if the aferesaid papers is
not ebtained by this Hen'ble Ceurt, from the
Department concerned, there is nothing eon recérd and
the pétitioner'is completely faileé te geﬁ the same
asvthe éepa:tmemt cencerned had refused her tec give

certified copies of the same.

VERIFICATICH::

The deponent named azbove, do hereby
solemnly shwer and verify that the contents of

the paragraph no.l to 10 are true to ny

personal knowledge and ne part of it

is false and nothing material

has been concealed therein,

SO HELP ME

G 0D %
T~ -.: D\ | ‘ . W,
L. AP~ O et
" RERBCEN NN
. U B § 5L ATWEN R
34 ‘497 ﬁfﬁ'qﬁw&”ﬂw (Depenent)
29t gy PP o et
TR @) T 5 N Eng AR



AFFIDAVIT -
V536 Junt
HIGH CQURT .01
: A;uA@AéAD-

(R I S D LU .

| R i/if i~
IN THE HON'BLE COURT OF CENTRAL ADMINISTRATIVE TRIBUBAIL
AI.*M-\%BAD

( CASE NC. 184 of 1986(7) )

DISTRICT: FAIZABAD

{"

Smte Chameli Devi ...........¢0000,......Applicant
Vs,
4 Secretary, Post & Telegraph Deptt. and cthers.....

++.Opposite Psrties.

‘ “ Affidavit of Sheo Bhushan
¥
aged about 22 vears son of

Sri Jai Singh, resident of the
village Ranapur,Fargana
Paschim Rgth, Tahsil Bikapur,

District Faizabad .« (Deponent)

I, the deponent named above do hereby sgl@mnly




D

swear anéd state on oath as undéer :-

1, That the deponent was the student of

sarvjanik vidyalaya, Ranapur, District Faizabad

and he had passed Class VIIIth im the year 1975-76,

2, That present Chameli Devi was his class-mate

in the ycar 1975-76 and he had alsc passed Class

ad . _
VIIIth Examination with the deponent and aftee
passing the Exemination,both were getting the
T marksheet and transfer certificate from the
y .
7N

said vidyalaya.

Verification

I, She@‘Bhushém,deponént named above,
solemnly swéar and verify on ocath that the
contents of paragragh 1 & 2 of the said affidavit
are true tc my personal knowledge and no part

of it is false and nothing material has been
=

concealed there in.

50 HELP ME GOD.
N ERO AU SO

Ve (Depg ent,,;_l "-(§gp§@‘ AN
S e S8 I B “
‘ S:’7rv;ﬁfifr§Eﬂzﬂf/A‘urr-éﬁﬂmﬁzA O




o ImjéaxjﬁmagaL£ cuU;m;uz"‘:Lfgzzﬂéim;ﬂlgf;ajxvp~ﬁnxsuséb
Lo T e e D e :."}_VLIA}%BAD-,

,a_x.g&énjm§} 1é¢”gf; ;gé%§¢; 5: :j
vlil‘-i',fnis;niCiQfEAiéABA§ ;L: 
smt. Chameli Devi " S fruc:ant
Vo
 fStcretur§,YE§S£ &5Téi§§répﬁ ﬁeptt;'Qéﬁzéﬁhcrs.ﬁ;f;
| ;ugggcs:i. tc U;f'e;;tiesl
"hffiéavitaf éhgqiggﬁéﬁéﬁv:?‘ :
';/4Q  ‘,:' - ___T-';f  {,;'5;':1v ; ééédﬁaﬁcgt 22.y§érgt3cn'§f
’Sri Jai_$ingh; ﬁégidgﬁﬁ of £h§
, Villﬁge Rénépgfixgrgdnéi
: Haschimaatﬁ,'fahsil aikapur,i;

District Faizabad . .(Ceporent)

‘I, the deponent awied cbove do hereky solemndy
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1, Shéo ﬁhu han.@cpancnt named ubove
o B ; ;‘ jsolemniy swear Jnd verify 6n Outh that Lhe

contents of Furagra,h 1& 2 of the guid d”'lNRVit

Sﬁ@a}?bﬁﬁd%t&% waabtﬁa k&‘vi}i?@ﬁh-aﬂ% R pert
COf it iu £u1&c o “ctain( nut(rial hés bﬁeﬁ

. (,nﬂed?td.tirfc ine o e .
1. Thot tac QQUC‘CHL was hhe student o £

g—.\

| | $9 WLe M cop,
Sarvjaniﬁ »zdydlay3 Raﬁéahr Distr

. and e ﬁad.ggssﬁdiclaﬁs VIIIth in the year 197576,

2, That present chapelg Pevi was his clag-.mete

Codn the y-or 1975~?6 ard ha’had'ulsa>¢at:ed ulass

' VIIIth rx.ulnauzon wi“ the @ dezonent and after

.

yas&ing}thc-;xﬂmineticn,bcth WCrS getting the -

| _ mark$hcwt_§nd trensfer Certlficite from the
1} o | o o :
; | © o osaic ‘u’t;i.dynilaya, .
{ o .
Verification
I. wﬂCG bhushan,dc~$ﬁcnh n:med @bove
t sﬂlcmn 1y sw«ar amd verifv on ogth thu‘ fhé
j . - ".- ' contamtf of puraqru;h 1 ? sﬁ *hﬁ sqzﬁ ATiicavie
are true to my nwrsﬂmal Bnhwlth( <nd no parg
\ of it is falae and n@thinw matzrlal h2s becn
&onco lcm ‘there in, -
SO WFLP M. Gop.
3
.'“\
1

(Depenent) .
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In tke Ceurt of Central Administrative Tribunal, Allakabad.

Case No. 184+ of 1986 (T)

District Faizapad

Smt. ChamelaDeVi R N I I I I N N AP Petitigner

Vs

Sectt. Post & Telegraph Deptt,

and others ®eccesscrcescenssas. Respondemts

Affidavit of Ram Heit aged about 40
years, ser ef Sri J;gannath'Upadhaya
resident of village Kandanpur pargama
Pachchim Rath Tawksil Bikapur District
Faizabad,

( Depoment )

I, the deporent mameq above. do hereby selemly

Swear and state em oath as follows : e

1, That the depoment is the Chaprasi/Chowkidar

of the villgge Saravaanlk Vidiyalaya Ramapur, District
Falzabad,

2e That the deponent had very well acquainted
with the presemt Chamela Devi who was a student of

Saravjanik Vidiyalaya Ranapur im tke yegr 1975-76,

N

3. That after her examlnatlon, in the presemce
of the dep@nenb Chamela Devi gets her Markskeet and
Tramsfer GertifiCate from the Head Master of the

Saravjanik Vidiyalaya Ramapur, Dlstrict Faizabad,
L, That in the krowledge of the déponent theee

R ]



RN

(2)

was mo student mamed Vimla Devi daughter of Lallan
Yadav im the Saravjarik Vidiyalaye Ramapur, Dhstrict

Faizabad.

5e That tkhe depoment is very well acqualnted
with Sri Lallam Yadav, who is Head Master of
Saravjanik Vidiyalaya Ramapur. He has me daugkatfer.

Verifié tion

I, the deponent mamed abeve do hereby
solemnly swear and verify om eatia that thke am
comtents of bhe paragraph 1 te 5 are trge te
my personal; Netking material has beem comcealed
therein gnd mo part of it is fglse,
So kelp me God,

~.

CUTH
( DEPCNENT )

24
V}I&E?M Cu@mob—-—m " St
P30 W vnar oy T A

iy g\m?«&“zt *¢
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IN THE CLNTRLL ﬁLI’I‘ISTRATIVE TRIBUNAL

. LUCKNOW BENCH. : LUCKNOW L ’
« o -~ . Opp. Residency Ganchi Bhavan,Lucknow. ‘—} C’ j
CLT/CE /1 \O/JLLL/ '—7:;3 &S‘q/a, 5 L | Date ©

Rwlsmnlox\ xo” A /8//&5 ’ .
‘——Cg‘m[‘:wcj‘&ﬂﬁﬂ@ ‘»Df”“? ) - . r___‘_Aﬁ)pliéant'o'

VERSUS - _ - |
,wﬁgg_;_ct—f : IQ 7 D /;'m/mw é_ | Respondents

. et )
@ qﬁf‘ﬁc ?\«‘hwb . lur?’id? g?ﬁ .«$)§ ’QV‘;\ f‘}d\fﬂ "a:6~ } W m" —% ai’?ﬁ l\!&)ik(ﬂ'
CoowE | /\ | AH@ML

4

@ k(mw Saclﬁﬂce Q’Y\U@?/GVO /\“Vﬁﬂvt |
_ C,Af' ISAR“AQQQCA@ﬁ“;p'?? /\";lm}w@ Pme
. Akl e

Please take rotice that the appllcant akove name@'has

presented an ap: slication a copy ' thereof is enclosed

herewith which has heen rF’QlST red in thie Tribunal and the |

v Trikural has fixed ___@ ?.,::"_.,,.,_. day of - »'-3 (92 cor oveler Ag&mrg
e '

f_"_;ybfo:n éﬁ»ﬁ '5*‘?-?”(“?(,,' '

R .

If, no appearance is r%cxe on your behalf your pmader of
by some one duly authorised to Act and pleao on your behdlf in
the said applzca’rlon, it will ke heard and dec:Ldoo in your 31:'%Pnce-

‘Given uncer my nand andé the seal of the Tmbunval this 30O

D

day of

For Deputy Registrar.

M.Panda./

&1C
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eﬂnoop gﬁzmat Cyzz vasfava

ADVOCATE

@Tgﬁ‘ﬁourt & Board of Revenue

(0 -

| 11, M. I. G, New Colony
Near Qabristan
Allahpur, Allahabad

Date..lzl:.81............

4 e ot o} Conrol Adminigialive Tobunel:, Mlahaload.

Cane. Mo 18y ¢ 1ARE(T)

Sidriet Faizabo-d. .
Seit. Chamela. Dey Rhloner -
.
@ﬁo-?an,i.w -

St Pl 3, Telegroh Bepa & dlisens -
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~
In The CENTRAL ADMINISTRATIVE TRIBUNAL

ADDITIONAL BENCH,
23-A Thornhill Road, Allahabad-211001

No. €A ALLD] G4y B /& e Dated: 3/ /'7)§4¢

In re
Registration No. { B4 ——  of 188 (T)
bmt Chomuds Dwn APPLICANT
Versus

Sapralony Pphs gud TalbgSolh Duph gund oXhady, _RESPONDENTS
) oot Lot Dot o S Ty s Eoohoos Hfo. ¥ 1 e
Po. Niwsu foask - fatdathhimiot ) qel. bikobon . Fogobod.
@ Ssovtorsy, fo3t dvd Tddhgnopl Daph, Cukoud Gout, N Bt
T 22 The Goamod Sohdk Porly Ghien), Fougobad.

Tho Diructon PG Surn e, hickmgw Rediom , huc ko

5’“’ “;;:.K.j;,’;.;x...s--...;..E--;..A.mw.:..@w c—é*"}‘lﬁ rW‘b,ﬂbﬁ .
@ ” K . c : wu.;uﬁoww-:ﬁ.‘.:.a.:'mog-iog .‘couto--o-.n
@ ‘- W Kqu.')\ SMK&J.:--AW-M_..a.w-cw L Fﬁ-‘aﬂ- bog.

i WHEREAS the marginally noted case has been transferred b;“ NOM -

lllllllllllllllllll

.B...m.w%.,..Eﬂ:‘.@a".b.‘?}.‘.?‘.:..................under the provisions of the Administrative
Tribunals Act ( No. 13 of 1935 ) and registered in this Tribunal as above,

| The Tribunal has vs41000 o0 208 seve “sv0 1mansons oo
0.5 ¢ Noed | Q — of 83

fixed this.../ 8 ..o ... day of
dd). Mumdi
of the Court S¥L.As 4’?.&...?.5 Frel I “n‘y&\' PO

arising out of the order..........w ...

dated ...coeree coeseeseenonns

S48 1000 12008800 ** ¢ oapvens

{ s Reb Al T N A: ‘
eI, grour pieadar or
passed byl 900 :000 208 2600000 10000000,0004000 30000008800 ! L ne dul:.v' ’authori‘se to aCt
in 00 098 4q9¢ w..."........\..l....‘.'-.’.”“..l.....i.... ‘and ple l‘ ‘gn yd-h.:frﬁyha'f"tl}; matter

‘will be fieard. and” degidetf in your

N €
.absence, K“b,'f‘-?“*-*‘iﬁf.?“
Btk

L ameit
ST ¢ 11V

€80 ‘=00 0800 L00e P 00 490 5u0e €HBIEINE oue toOe 0000 10040004 §004 seneseve

Given under my hand and the seal of the Tribunal this

oo vom ome aat e e ..3"-‘1.‘6,. N [

v Yo ‘ / \ ¢ /
VOO a Deputy Re

~—
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In The CENTRAL ADMINISTRATIVE TRIBUNAL

ADDITIONAL BENCH,
23-A Thornhill Road, Allahabad-211001

S

No. ca7| 410) UU&T fo Lz Dawd: 9)-7&

In re
f ,
| Registration No. - 1 84 of 1986 (T)
!__,__ ' Lot Chomda Do~ APPLICANT
-~ Versus

toensTony ks gud Tedhgiobh Daph gund ohhara RESPONDENTS
et Downrton Dt Bo- S Tong Lol Suingh Ro. W1 el
0 Pr. NAmou o - P“Q“WWO:;\?'\'%' Mo koo, D;,_gy},Fo.lamloae(_.
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